| TEM NO. 1 COURT NO. 8 SECTI ON | VA

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 5840/ 2012

(Arising out of inmpugned final judgnment and order dated 22/08/2011
in WP No. 6449/2010 passed by the H gh Court O Karnataka At

Bangal or e)

P. R YELUMALAI Petitioner(s)
VERSUS

N. M RAVI Respondent ( s)

(For Final Disposal)

W TH

SLP(C) No. 10852/2013

(Wth InterimRelief and Ofice Report)

Date : 16/10/ 2014 These petitions were called on for hearing
t oday.

CORAM : HON BLE MR JUSTI CE J. CHELAMESWAR
HON BLE MR, JUSTI CE PI NAKI CHANDRA GHOSE

For Petitioner(s)
in SLP(C) no. 5840/12
for Res in SLP(C)
no. 10852/2013

Lata Krishnamurti, Adv.
B. Kal ai vannan, Adv.
Neer aj Shekhar, Adv.

P. R Ml a, Adv.

Pranav Di esh, Adv.
Karan Kalia, Adv.

| . El angovan, Adv.
Ashut osh Thakur, Adv.

SSS5557%

For Respondent (s)

in SLP(C) no. 5840/12

and for Pet in SLP(C

no. 10852/2013 Ms. Anj ana Chandrashekar, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER
Signature Not Verified

Digitally signed by
Deepak Mansukhani
Argument s concl uded.
Date: 2014.10.17
17:07:21 I ST
Reason:
Judgment reserved.

( DEEPAK MANSUKHANI ) (1 NDU BALA KAPUR)
COURT MASTER COURT MASTER



